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MR.DEPUTY-SPEAKER: The
question is :

“That the Bill be passed.”

The motion was adopled.
| v

15 .29 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Thirty-Fourty Report

SHRI RAMNATH DUBEY
(Banda) : Sir, I beg to move :

“That this House do agrec with
the Thirty-fourth Report of the
Committee on Private Mems
bers’ Bills and  Resolutions
prescnted to the House on
the 22nd December, 1981.**

MR. DEPUTY SPEAKER :

The question is :

““That this House do agrce with
the Thirty-fourth  Report of
the Committee on Private
Members’ Bills and Resolu-
tions prescnted to the House
on the 22nd December, 1981,

The motion was adopted.

MR. DEPUTY SPEAKER
Dr. Subramaniam Swamy.;

DR.SUBRAMANIAM SWAMY':
(Bombay North East) Can I say
something. ..,

MR. DEPUTY SPEAKER
You have only to move for
leave.
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SHRI HARIKESH BAHADUR

gorakhpur) ¢ It is very serious,
ir. '

MR. DEFUTY SPEAKER :
Unless it is serious you will not raise

it here ; I know it.
st TwTeeTe gt (ve): Tem
wh ot 58 N ?
(Interruptions)
DR.SUBRAMANIAN SWAMY:
The Bill is so important thst even

the Prime Minister Las turned up
in the House.

(Interruptions)

MR. DEPUTY SPEAKER :

Dr. Subramznizm Swamy.

DR. SUBRAMANIAM SWAMY':
Can T speak also ?

MR. DEPUTY SPEAKER™:
Only mtrodicticn of the Bill.

15.31 hrs
EMBASSIES, CONSULATES

AND UNITED NATIONS AGEN-
CIES EMPLOYEES

(CONDITIONS OF SERVICE)
BILL. *

DR. SUBRAMANIAM SWAMY
(Bombay North East) : I beg to move
for leave to introduce a Bill to
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regulate certain conditions of service.
of employees in the offices and es-
tablishments under the foreign Em-
bassies, Consulates and Agencies
under the United Nations.

MR. DEPUTY SPEAK.ER The
questnm is :

“That leave be granted to in-
troduce a Bill toregulate certain
conditions of service of em-
plavees in the offices and es-
tabliskments under the foreign
Embassies, Consulates and
Agencies  under the  United
Nations.”

The motion was adopted.

DR. SUBRAMANIAM SWAMY :
I introduce the Bill.

— e i

15.81 hrs.

SMALL FAMILY (PROMOTION
AND MOTIVATION) BILL*

SHRI BALASAHEB VIKHE
PATIL (Kopargaon) : I beg to
move torgleave to introduce a Bill
to empowcr the Central Govern-
mer:t  to take measures to promote
and motivate small families in the
country and put family planning
measurcs on a statutory footing ang
for matters conrected therewith.

MR. DEPUTY SPEAKER :

The question is :

“That leave be granted to in-
troduse a Bill to empower
the Central Government to
tzeke messurcs to  promote
and mctivate small fo milies
in the country and put family
planning measures on a sta-
tuory footing and for matters
connected therewith.”

Th: motion was adopted.

SHRI BALASAHEB VIKHE
PACTIL : Iiatroduce th=:Bill.

PAUSA 3, 1003 (SAKA)
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15.3= hrs. ‘
RESERVATION OF POSTS

IN PUBLIC SECTOR AND
PRIVATE SECTOR SERVICES

(FOR ECONOMICALLY WEAKER

SECTIONS OF SOCIETY) BILL®*

SHRI BALASAHEB VIKHE
PATIL (Kopargaon) “: I beg to
move for leave to introduce 2 Bill
to provide tor reservat'on of Posts
in Public Sector and Private Sector
services for economically weaker sec-
tion ot society.

MR. DEPUTY SPEAKER :
The question is ;

“That leave be granted to introe
duge a2 Bill to provide fcr
rescrvation of posts in Public
Sector and Private  Sector
services for econamically weaker
scction o1 socicety.”

The motion was adopted.

SHRI BALASAHEB VIKHE
PATIL : I introduce the Bill.

15.32 hrs.

POLITICAL PARTIES (FI-
NANCIAL ASSISTANCE) BILL*

SHRI BALASAHEB VIKHE
PATIL (Kopargacn) : I beg to
move for leave to intoduce a Bill
to provide for grant of financial
assistarae  to  political  partics in
connaction with the election ot their
czndidates, by the Central Govern-
ment, for ensuring their effective
functioning and promoting sound
democratic policy znd for matters
connected therewith and incidental
thereto.
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